- 1314 F: HYD. ACT I Ferries

(Translation)

" THE HYDERABAD FERRIES
. .. ACT.

. No. II of 1314 Fasli.

_ Sections.
1. Short title and commencement.

* 2. Definitions.

3. Powers of Government regarding

Government ferries.

4. TInquiries as to compensation in-
case of private ferry being taken

over by Government.

5. Mahagerﬁent of vaernment ferry
shall be entrusted to Talugdar.

6. Government may entrust manage-
: ment of Government ferry to
munlclpahty

7. L.éasing out tolls.

8.. Amount may be recovered from
lessee. and his surety. under
Government Demands' Act.
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1314/F.: HYD. ACT 11| Ferries
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» (Transiation)
9. Cancellation of leasz.

10. Surrender of lease by lessee.

11. Power of Government to make
rules.

12. No private boat shall be plied -
within two miles of Government
ferry without sanction.

13. Tolls.

14. Table of tolls.

15. -Duty of lessee regarding submis-
sion of returns required./

16. Application of amounts realised.

17. Rate for use of Government ferry
for definite period.

PRIVATE FERRIES.

18. Power to make rules.

19. Tolls.

PENALTIES AND PROCEDURE.

20. Penalty for breach of provisions
as to table of toll and prepara-

tion of returns.

21. Penalty for collecting in excess of
prescribed toll or detaining pas-

sengers, ¢tc.
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1314 F : HYD. ACT II| Ferries

(Translation)

22. Penalty for breach of rules made
under section 11 or 18.

23. Leése may be cancelled in case of
breach of rules.

24. Penalty to paséengers offending.

25. Penalty for maintaining private
ferry within prohibited limits.

26. Amount of fine may be paid to
lessee.

27. 7Penalty for negligent plying of

' boat.

28. Power to arrest without warrant.

29. Power of summary trial.

30. (1) Magistrate to assess damage
caused by offender.

(2) Appeal.

MISCELLANEOUS PROVISIONS.

31. Talugdar may take possession of
boats etc., on surrendzr of lease
by lessee or on cancellation of
lease.

32. Power to take possession of boats
etc., in case of emergency.

33. Suit shall not be cognizable by
Civil Court.
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1314 F: HYD. ACT11] Ferries

(Translation)

THE HYDERABAD FERRIES
" ACT.

"No. II of 1314 Fasli,

(Received the assent of the Madarul
Moham on 24th Thir, 1314 F.) .
WHEREAS "it is expedient to
make a law .relating to ferries in H. H.
the Nizam’s' Dominions; it is hereby
enacted as follows :(— .

1. This. *Act may be called “The |.*

Hyderabad Ferries Act”;
and com- . -and- it -shall - come into
mencement. - force from the 1st day of
Azur, 1315 Fasli.

_Short title

2. ‘For the purposes of this Act,-

. word ““ferries” includes
Deﬁmtlons the

word’ “boat” includes vessels, tokras,

boats and quays and the
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pontoons, rafts and sangars.
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Ferrzes [1314F HYD ACT II

{ Translation)

3. The t[Government] inay by
Powersof ' notification— )
Government
regarding
Government
ferries. -

@ declare "the ferries which

shall be deemed - Government ferries. |-

and the district in-which, for the pur-
poses of this act, they shall be deemed
to be s1tuate ; ‘

- (b) take possession - of any
prlvate ferry and declare it to.be Go-
vernment ferry, |

(c) establish new Government
ferries wherever needed

(d) determlne the limits of any
Government ferry,; .

«%. .. (e) alter the course of any Go-
vernment ferry;

(f) dlscontlnue’ any Govern- |

ment ferry which is not needed

vt

'Y' N BRI YRS

PROVIDED that when an altera-
tion is necessary in the course or in
the limits of a Government ferry by
reason of the diversion of a river or
brooke, the Taluqdar of the district in

- which the ferry is situate or -other
officer whom the 1[Government] may
appoint may, by an order in_ wrltmg,
make such alteratlon

* tAs amended by Act No. III of 1308 F.
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1314 F: HYD. ACT II]VFerries‘

~ (Translation) -
4. When a private ferry is declar-
ed to be a Govérnment

Inquiriesas

to compen- fczrry ugder clause (b) of
sation in ssction. 3, and any person
case of claims compensation in
private .~ respect thereof, the Talug-
{:ﬁ{’;gi‘;g dar of the district in which
by Govern- Such ferry is situate shall
ment. inquire-into the claim and

submit his report through
the Subedar of the division for order
of th° *[Government]

5 The supenntendance of every :
Government ferry shall be’

Management entrusted to the Talugdar
of Govern- . or to guch officer as
ment ferry " |
shall be the *[Government] may |
entrusted to appoint 1n this behalf;
Taluqdar. and the Talugdar or the

.~ . said officer - shall supply
all the. mater1a1 necessary for the
management of the ferry and shall be
responsible for the collection of the
authorised tolls ~thereat, except that
the management in respect of the tolls
at such ferry has been made under
section 6 or section 7.

t[6. The *[Government] may entrust
the management of any
Government ferries to .a
District Board, Regional,

Govern- -
ment may
entrust
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*As amended by Act No. III of 1308 F.

+In accordance with clause (a) of Sec. 159 of |-
the Hyderabad District Boards Ain No. III
- of 1352 F ;
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' Ferrzes [1314 F:HYD. ACT 11
AT yanslation )

Jaglr Mumclpal -Or
Jown Commxttee within |

management.
of Govern- -
mentferryto . ¢
Municipa-

lity. - are

situaté, "and may also direct that the:
whole or part of the proceeds accruing
therefrom be credited to the funds of
the concerned District Board, Regional,

Jagir, Mummpal or Town Com-
mittee ; and thereupon ;the said ferries
shall be ‘managed and the income
or any part thereof shall be credlted ] ‘

N ™
n

.. *{The. lease to collect any . toll
at a Governmént ferry
‘may be auctioned by such
officer as may be appoint--| -

~ ed by the Government for this purpose ]

Leasmg out
tolls, ™~

The lessee shali follow the rules |-
made under this Act for the managc-
ment of such ferry

The lessee shall also have to furnlsh ‘
within the time fixed; such security
for the -payment of amount as* [the
officer appointed by the Government
to auction the lease] may deem fit.

*As ' amended by Act No. IX 0£1356 F. 7
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1314 F: HYD.ACT 1] Ferries

( Translation)

8. The amount recoverable from
a lessee or his surety may

Am?‘ll)nt be recovered under the
ey ™™ Government  Demands
" from lessee. - Act NoIV of 1308 F.”
and his+ R
surety under
Government
‘Demands
Act,
9, (1) The ‘ T[Government] .may
P cancellthe lease after giving,
m‘i’:;?;f - three "~ months”™ previous
: notice to the lessee.

‘leana. :
"When :any lease is cancelled
-under sub-section (1), the Talugdar

“shall; after inquiry, submit a report as’

to the amount of compensation to be
. paid to the lessee; and the T[Govern-
) ment] may pass proper orders thereon. *

10 ‘The lessee may ‘surrender’ the

‘ -lease after giving at least
Surrender. |

L oilease by . one -month’s  previous
fe‘sszz Y notice: in writing and on

payment of such compen-

: satxon as the Talugdar may propose

with the approval -of the Subedar of

the division (in case the -auction be for

one year) or with that of the {Govern-

ment] (in case. the, auction. be. for a
period of more than one year).’

' tAs a;mended by Act No. 111 of 1308 F.
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[ 1314 F: HYD. ACT II

Ferries
o Translation).
'11. The {[Government] may make
rules for the followmg
Power of matters ..
~Government
to make
rules.

(a) the management of Govern-
ment ferries and the traffic thereat ;

. 2. *¥[(b) the .manner for the auc-
tion of a lease to collect toll at a
Government ferry, the “time for the
“auction of a lease, the period of a lease |
and the terms thereof and the persons
" by whom the officer - appointed - for
auctioning the lease, shall cause the
proceeding of the auction completed;]

.. (c) when a ferry is disconti-
nued, for awarding compensation to
persons who_ have already paid the
amount for the use of such ferry for a
fixed period and the perlod has not
explred

(d) generally to carry out the
purposes of this Act;

-~

tAs amended by Act No ITI of 1308 F.
*As amended by Act No. TX of 1356 F. -
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]314 F HYD ACT 11] Ferries

(Translation)

and, w}vhen a lease hasbeen glven under
section 7, rules may also be made for
the following matters :—

(e) for the payment of instal-

ments recoverable from the lessee ;

“(f) in casesin which the trafﬁc
is by boats— :

(1) for regulatmg the num-
ber, kind, dimensions and
equipments of the boats ;

(2) for the number of sai-

- lors to be kept by the

- lessee on each boat ;

" (3) for the maintenance of

12.

No private
boat shall be
plied within
two miles of
Government
ferry with-

out sanction.

the boats continually in

“a good condition ;

(4) for the hours durmé

~which the lessee shall ply

the boats ;

(5) for - the - number of |+

passengers, animals and

" vehicles, and the bulk, and

weight of other things
which may be ‘sent in the
boat in view of its kind.

E (1) No person shall esta-
". blish a private ferry within

two miles from the limits of
any Government ferry,
without the sanction of
the Taluqdar or the officer
appointed by the *[Govern-

*As amended by Act No. IIT of 1308 F.
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' F rr'est [ i3i4F: HYD ACTI . ' )
o (Translation) o Sy iy . Bl /V-‘»-‘/yéjlf'/.b’d?b
w0 el i R 2
| o 3;@!5&:&:}#&”@)&({(
» ' L. .
| | e e
9) The = *[Government]| | Ny o
by notteaton v | AU s

or increase the distance of

two miles mentioned in el )d;.d V‘j‘.’g[: MbZI;J&%! _

sub-section (1), for any

ngciﬁc ferry. | _ Q,'/ C(.V .C_(ji// Wé{"«‘.%‘ ﬁ

3) Sub-section (1)  shall - . a :
not apply to the following &—'u’b”ﬁ"/‘w (_‘)L'/‘J( )

cases i— - , "

| SN /57

(a) boats which are not v ;,’f% :

plied on hire, g?:/{d %‘ﬁ'u % 6{.‘( wal B

S N Ul

(b) boats which the *[Go- (}(i e _ G) :

vernment] may exempt from [ J }// L 1{ Gy

- the provisions of this / L{: "_( - )
section, : : _,u_:,u‘// ‘g"‘z‘_’/.rééfé/—bf,;.)
¢) the traffic between two & v ~ -

(places; " the  distance @JJ}JI(}/ &-':/LW).)‘-‘:‘:)("G )

between which is not less

- than three miles and one of {é_ M"& 47 92 ~'“/‘Jﬁﬂ b'Vy?

which is situate within and
- the other beyond two miles

- .

of the limits of a Govern- ‘:—GJ b//-‘/:’f—/_&,'«:‘-”—‘tf Walazlsy s
ment ferry. : ., .

: ’ b }J-/}J./J I & “‘:ci'f;}c:'-— 2240

-0

13. Toll, according to the rate as - { o .
Tolls. IS fixed by the *[Govern- U”-”(Z’W"/”“""j:})) e u”df
*  ment] shall be levied on '

. ’_/ - -~ . Y

every man, animal, vehicle or any other R EIPTE Ay % L1 A ,5,’!,6”
thing crossing any Government %Iefry.e (f /7 (,{_(,//V[U J’.-//]}, ~ /
4,”45«4"{/‘{"_”)@/2(5/ c’fé./,.;"(g

*As amended by Act No.IIT of 1308 F.
" YYD 0P GeR A n
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, 131_4F-: HYD. ACTII] Ferries
' (Translation)

Provided thaft —_

(1) when any man, animal,
vehicle or other thing crosses for
the Government purposes, no toll shall
be collected thereon ; .

)] the * [ Government] may
declare any man, animal, vehicle or
other thing to be exempt from toll ;

(3) where after leasing out

‘tolls under section 7, the *[Government]
declare any man, animal, vehicle or v

other thing to be exempt from the toll,
the lessee shall be entitled to rebate
of such compensation, as may be
awarded by the Talugdar or any other
officer whom the *({Government] may
appoint for this work.

14. The lessee or the person

Table. of authorised to collect toll
tolls. at any Government ferry
shall — ,

(1) keep affixed at some cons-
picuous place near the ferry, a table of
the prescribed tolls printed or legibly
written in Urdu and in the language
spoken in the district ;

. (2) produce on demand. the

table of the prescribed tolls bearing the

*As amended by Act No, III of 1308 F.
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Ferries [1314F: HYD, ACT 11
(T ranslatton)

signature "of the Talugdar or any
authorised oﬂicer .

15. The lessee shall prepare and

Duty of submit the statements
lessee regar-  regarding the_transit and
giglfosfubms' tolls -as required by the
returns Taluqdar or other autho-
required. rised person.

16. 1i(2) Subject to the provision
of section 6, the amounts

ﬁf"f#,ﬁ;‘;‘; realised in accordance
realised, with this Act in respect

of toll, lease, compensa-
tion or fine shall be apphed in  carry-
ing out the purposes of this Act;

: (b) The surplus, if -any, may
be applled to such works as the
*[Government] may direct - and are
- suited for the amenity and welfare of
- the people.]
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tAs amended in accordance with clause (b) of
section 159 of the Hyd. Dist. Boards A’in
No. IIT of 1352 F.

. :"*'As amgndedr by;\AF?‘NO- I pf 1308 F.
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1314F: HYD. ACT I1] Ferries
( Translation )

17 The *[Government] may pres-
cribe a special rate of toll

Rfag, for use ‘which when once paid
ment forry  Shall entitle any person
“for definite 10~ use a  Government
period.

ferry for a fixed period.

PRIVATE FERRIES.

18. The *[Government] may make
Power to rules for the maintenance
w of order and for the safe-

make rules,
: ty of passengers and pro-

perty at ferries which are not Govern-
ment ferries.

19. The tolls collected at such
Tolls ferries . shall not exceed
. the rate fixed for Govern-
ment ferries under section 13.,

PENALTIES AND PROCEDURE.

20. () Ifa lessee Or other person
. Penalty for authorlsed to collect the

breach of
provisions
as to table

i S r;u&db}w/ﬁ/yu b

UJ"/’ Aﬁ)’){ d,//-é/._:wu“'
Q/f W07 LY SI

AL e el
zg’”ffJ/U’ﬁ/ﬁ;,w’:t/w’Z;/Z

B :Q/ﬂlr”l ‘

e
.~ S
[ / $) -,/l)’ll/d_/.//,wli
bl e fs s, el S S
Lﬁ"JJ’U’/UJJ‘éJ{L’{’W’U/’ |
- J_.r‘/_//w UA, ‘C bl

Aatl /,_f_i;’:v [- =V
NSNS L St

, "Jt%:/ M;m,}:.,/;:ﬁ;m: lie

_:%'4/73‘2_2.»

deuw L/f %
lu)—/‘_/") A A AR
U"j:/ Lulun” —1dsu uacf 17

*As amended by Act No. 111 of 1308 F

157

a/’w( ) uw'u}’b“-_f?::‘rff o



Ferries [1314F: HYD, ACT H
(Translation)

oftolland”  tolls of a Government
preparation fen.y___
of returns.

. (a) neglects to affix the table of
the prescribed tolls ‘mentioned in
section 14; or

(b) wilfully removes such
table or makes any alteration therein
or defaces it or allows it to become
illegible; or

(c) does not
demand, the table bearing signature as
mentioned in section 14, he shall be
liable to fine which may extend to fifty
Tupees. ’

2 If a Iessee neglects to fur-
nish any return required under section
15, he shall be liable. to fine which
may extend to fifty rupees.

21. If a lessee or -any person
authorised to collect toll
or a person in possession
of a private ferry demands
or collects a toll in ex-
cess of the prescribed
toll or without any suffi-
cient cause detains any
man, animal, vehicle or other thing,
he shall be liable to a fine which may
extend to one hundred rupees.

Penalty for
collecting in -
excess of
prescribed
toll or deta-
ining passen-
gers, etc.
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22. If any peréon breaks any rule

Penalty for made under section 11 or'| %__ r’/ ' &, E!mj) i a6 I8

breach - section 18, he shall be

: iohed with imbrison. Y1 R
of rules punished with imprison- ‘Uibc‘_’:—.lfg‘éf‘ __"f/-v";{’-yj;;,’p@,‘)‘,:

made under ment for a term which
section 11 may extend to two months

or 18 ; . . .
T or with fine which m ] o, vl
ex_tend to two hundrléld, rupees, ?)3; ’Aﬁ’;’J‘é""’J h/)?"'j& “/‘( 1 ""’V d/
with both. . : 9;;_{;{{0’.’@;%5,}2: L@CJ/
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23. When any lessee makes default - f r, P S B
in the payment of the P EY A L
%ease mzi‘lyd amount of the lease, or | ":"{"' . J ‘fd”’&U" JNU’ :
be cancelled 154 pheen convicted under - oy <, W e e
in case of section 22, or having been (f.Af’J 'JJ??’O’ < Lﬁ ".L.(Z:)M” q,’f;;" :

breach of ¢
‘rules. -sentenced under section

: 20 or section 21, is again S ol "
convicted of any offence mentioned in Z..’: Fa?s “7"7!-' ?’{/J l’ ‘{“—’4’6 ’(:’J

the said sections, the Taluqdar may, Tl . . y -
with the sanction of the Subedar of the | L Mohlpr s 7 lal by IfJ(j

division (in case the auction be for

one year), or with that of the *[Govern- 6_/“" Y j:;_',. = (;J ﬂ"_/ “:’f H(f;f J~’£ L :

ment]d (in case the auction ‘t;e for a
eriod of more than one year), cancel o R R e
?he lease and make any other suitable =Ff 12998 JMJW st &Jy(%
arrangement for the remaining period Q' o, s e ;
of the lease. | v [d ./K{/(f/%_l:(/} U’;ZJ/‘") (/_,g‘é{) ,
| e s e i)
- 5 ’ ». v ;e 3 .- .
- 4:;1&/(&?2@/&/:!-:

*As amended by Act No. III of 1308 F.,
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Ferries [1314F:HYD. ACT II
‘(Translation). - »

24.  Any person —
Penalty to
passengers
offending.

(1) who -refuses to pay toll
after making use of a Government
ferry shall be liable to a fine which
may extend to tw¢nty-ﬁve rupees ;.

(2) who, with intent to evade

payment of-toll, fraudulently or forci-
bly, uses any Government ferry wuhout
paymg the toll ; or - *»

: - who obstructs any toll-
collector, lessee of a Government ferry
or any of his. clerks, while he is dis-
charging his duties under this Act shall
be liable to a fine which may extend to
fifty rupees 5

K

(3) who on bemg prohxblted
by a toll-collector, lessee or any of the
clerks of a Government ferry takes any
animal, vehicle, or other thing or him-
self goes by any boat, which is in such
a state or specially loaded as to endan-
ger human .life and property; or

© - who on being requested by
a toll-collector, lessee or any of his
clerks refuses or neglects to remove
any animal, vehicle or other thing
from such boat or to alight thersfrom
shall be liable to a fine ‘which may

160

) ""cr)uu aw/./ﬁ..ﬂv/wu;u

.u/ 11 (g Gimairy o

Il pdin L a_’i(b/ /‘&///u/ ¢
b/('/é—.//o)g__/KJd. e
Jf-ﬂuu"‘iwd/u’bﬂ"u?/
R
Bt I = i 1y
Aol et e
L &Uu'rb/d/émw,/
JJMQ/;Z/GJ/U’/
L«’/L@A{ZJ!LA;ML
)‘u‘)jd—lf.éujbs_/ufuf
-ty
Qby.hjf‘b/ﬂlt]‘———/ﬂ;‘ ,
-4}.(5‘%’u6-/’:/¢/((ﬂ.w'

| JJO:“’JZ:/’UJ /(f( )

%fﬁldicfﬂb ’JMLJ/
mémmmjjw;i»a:

U‘L.J U(fjb”c.—ly)i'(/c—'(e’é.—_/ (jj

‘ﬁ&/u’cz,w/ﬂgfwcﬁ L7
L- 27 0L

: Z:U’Ifu L:MLJ%,«/L/J/;

!Ldm(u wu/.:f_/ Eny ﬁtu’(

z,/la.-u"uyu. uw/(j"&)f



1314F : HYD. ACT II]| Ferries - iy '—"’-J"/}’//;}.,(y;bﬂwgu-

| (Translation)
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-25. Any person who establishes a

) .
ferry in contravention of | Mﬂi/‘__,/‘,)

Pex}altt)( for  the provisiong of section p
maintaining .12 shall be liable to a fine IV A
private ferry - () may extend to three | - ( by ’Gr 29 i

JRIE 13400 ~
within pro-

p”
il o fe

“ hibited limits. hundred rupees, and if | .
precimis he maintains it on being ‘f(‘;/ ""'/b/"'(&ﬁ‘-—/‘:’&/

sentenced shall be liable to.a further
fine which may extend to one hundred . , / "
rupees for every day. ‘/"’/6 sl G’é’f ‘/(f::‘/;’/-"‘ L.{'L < g
: - ;
AR TS I L L |

- 26, When any Government ferry r .1
Amount of  1as been leased out in ,9 'y
finemay be  accordance with the pro-

i vision contained in the
paid to lessee. tained 1n R b;:"‘(; g /

f qu’rl‘"’ b/ L7
above sections, any por-

-~ ‘?U/
tion not exceeding two thirds of the

amount of fine realised under section | J'.f’ 6 UL)M ] L&U}J/ﬁ(‘% ]
24 or 25 may, notwithstanding the

provisions of section 16, be, at the
discretion of the Magistrate paid to rm)/f’“ L/a J"”"’Jr 6”‘?1"

the lessee. ‘ SN | J);!’J/(fmld——b /’ S'DL
| UJ}#/I}LJJ«’/J/'AD}LJG‘.’—
e, S

27 Any person who plies, draws

to a siding or fastens a
Penalty for ~ boat so negligently or / /.nr'ﬁ}, J L/L{J-—ﬂ’/ J‘y

negligent carelessly as to damage

plying of ans G lamage ’/6/
-any overnment - ferry, ( L.‘}p \
boat: shall be punishable with < u"aﬂ—(ﬁbbﬂ 4‘ O

imprisonment for a term which may Uj
extend to three months, or with a fine ){/‘ J b4~ U’ 2:-/"/—/4‘»"{; 4 V
| | ., b/.r./‘._-‘y‘-r‘uzi.&t(« 64,41/
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" Ferries [1314 F: HYD. ACT 11
(Translation)

which may extend to three hundred
rupzes, or with both; and the toll-
collector, lessee or his clerk may detain
such boat pending the inquiry and
determination of damage mentioned
hereinafter. .

28.. The police may arrest without
warrant  any  person
committing any offence
mentioned in section 24
or section 27.

Power to
arrest with- -
out warrant, -

29 Any Magistrate having power
for summary  trial may

;"I;’I"gfa‘r’f try and determine sum-

Y marily any offence men-
- tioned in this Act.

30. (D) A Magistrate trying any

offence mentioned in this

Magistrate ~ Act may also determine
& assess the compensation’ for
amage d d b

caused by amage caused. by an
offender. offender to the Govern-

ment ferry and may in
addition to . the fine imposed on him
under this Act, also order for the
payment of the amount of compen-
sation, which shall be recovered as fine

162
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and which, in case of an offence men- 4 ol o A - A
tioned in section 27, shall be realised L(‘M"l"{ < me 07 t’b.";"{;‘/‘
by the sale of the boat causing the

damage or of anything belonging to the (JJ%Z o L/?()'l’q-—l:ﬁ/._ :f 0’;’ ¥ (}j/.:l

offender and found on the boat.
| , | e o d
| e el
f l;f_cj;"’:‘:, .:/-’.yééf- 441 g"zii’
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C

(2) Any appeal against cofnpen- T . .
Appeal. .sation ordered under sub- ¢l )gy’ﬁ:a/ 2 i0gler¢ Y = ~ /

section (1) shall lie in the

. . . . /p - } . P -
same court in which the appeal against Z - ’
sentence lies. m‘}:"“ &GP ' ¥let ?_L‘/(.{ 4
- Fnt

bt o ¥
MISCELLANEOUS PROVISIONS. | (’& ( W |
o .

31. When a lessee surrenders the

lease under section 10, or ~—'7, i | Z,WTLJ,); : .Z// )J
Eﬂ;”%‘iﬁi his lease is cancelled under v 7 CT e &/ ¥

possession - Section 23, the Talugdar " M;, o 2030 ,,'f{ljﬁ-‘ﬁgi /‘,’5’
of boats etc., May keep in use his | 1A - s

on surrender 'boats and equipment of o
of lease by  ferry, until all necessary [ J’J....J/

lessee or .
on cancella- Materials of ferry have

. s - - P4 . «
tion of lease, been collected ; in such a Z:J V2 7“?,9 b/u«,(/ 5 ‘. "'Z(f}“/

case, such compensation
gothe LG oyerment] may dit stall |, 4y LG0T 2 o S
— =I5 cuéﬁw;xu;?/
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by Act No, TII of 1308 F. ‘ e ,
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Ferrtes I 1314 F:HYD. ACT II
‘(Translation) -

32. When a boat or the equip-

. Powei to ments thereof or any
possession other material of a ferry
of boats are emergently required

" etc., incase  for transport of any man,

. ofemer- - apimal, vehicle .or other
gency.

thing on service of His
Highness the Nizam or the Government,
the Taluqdar may take possesswn and
use the same :

. Provided that such compensation
- shall be paidfor the use thereof as the
: *[Government] may in each case direct.

33.." A suit instituted for the deter-
mination of the amount

ggitbf‘g;‘g. " of compensation or abate-
" nizable by - ment . of the: lease-money

.when such amount is
“payable under this Act
shall not be cognlzable by any Civil

: Clvxl Court
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